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THf rEHTRAL ADfllNISTRSTIWE TRIBUNAL" pflSt bench: NEU DELHI
0. A. No,. 478/96

Nau Delhi this the 14th day cT Noys^bax 1996
Hon'ble Shti S,R.Adige, Member(A)
Hon'ble Or. A.«eda«alli, l1embEr(3)
3hri Wipin Chandra 3oshi,
3/o Shri B.C.doshi,
436, Pushap Uihar, Sake ,
Ne u Oelh i—17 .

(By Aduocate; Shri D.R.Gupta)
Versus

Union of India through.
Secretory, 4.^nr.si
fiinistry of N on-Canv/an t lonal
Energy Source,
Block No.14, CGO Complex,
Lodhi Road, New Oelhi-110003.

(By Advocate:3hri U.3.R.Krishna)

PRO £R (Oral)

»„r,'h1e Sh-' t R.ftriine. nembejlAj

Heard.

2. Both counsel agree that this Da is dispo^-d
of uith a direction to the

availability of work they should considar^the apglicam
aa a Casual Labour in preference to outsiders end those
uith overall lesser length of service. In the event
of re-engagement the respondents should thereafter
consider the applicant's case for grant of temporary
status in accordance uith the scheme of casual iabourDt
(Grant of Temporary Status) schema and pass a dotsilsd
and speaking order thereon in accordance uith Isu under
intimation to the applicant.

3. Uhile. doing so respondent should take into .
account the past service, rendered by the appMcant,

The DA stands disposed of accordingly* 'lo ^
Oct 3 .

('DR.A. VEDAUALLl)
Me mbe r (3 )

(S.R.iiDIi^)
MenberSM.)
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